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THE    MOTOR    VEHICLES    (AMEND-
MENT)   BILL,     1965—contd. 

SHRI C. M. POONACHA : In continuation 
of the motion I moved before we adjourned 
for lunch, may I seek your permission to say a 
few words by way of preliminary remarks ? 
The Motor Vehicles Act, 1939, was last 
amended comprehensively in the year 1956. 
The subject 'mechanically propelled vehicles' 
is covered by Entry 35 in List III of the 
Concurrent 

List in the Seventh Schedule of the Con-
stitution. Under the proviso to article 162 
thereof the executive authority in respect of 
motor vehicles vests in the State Government. 
The operation of motor vehicles is regulated 
under the Motor Vehicles Act, 1939 and the 
Rules framed by the State Governments 
thereunder. 

Road transport has made rapid progress in 
this country during the last few years and a 
large number of suggestions for improvement 
in the working of the Motor Vehicles Act, 
1939, have been received from the various 
State Governments and persons interested in 
the industry. The nationalised transport 
undertakings have, on the basis of their 
experience, also been pressing for some 
changes in the provision* relating to 
nationalisation of road transport which were 
introduced in the Act in 1956. The Road 
Transport Re-organisation Committee, 1959, 
commonly known as the Masani Committee, 
and the Motor Vehicles Insurance Committee, 
1962-63, have made a number of important 
re:ommenda-tions involving amendment of 
the Act. The present Bill seeks to give effect to 
the recommendations received from the State 
Governments and those made by the above 
mentioned two committees, and other bodies, 
which were found acceptable by the Central 
Government. The Bill is also aimed to remove 
the difficulties with regard to the 
administration of the Act which have come to 
the notice of the Government of India from 
time to time. 

An important provision included in the 
present Bill relates to the licensing of the 
business of collecting, forwarding and dis-
tributing goods carried by public carriers. 
Rules have been made by certain State 
Governments for licensing of persons engaged 
in the business of sale of tickets for travel by 
public service vehicles, and for forwarding 
and booking agencies. These rules of one State 
have been declared null and void by the State's 
High Court. A substantive provision has, 
therefore, been included in the Bill to remove 
any doubt about the validity of the rules made 
by the State Governments in this regard. A 
new section 66A has been added after «ec-tion 
66 of the principal Act to provide that no 
person shall engage himself as an agent in the 
business of collecting,    forwarding 
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[Shri C. M. Poonaeha.] and distributing 
goods carried by public carriers unless he has 
obtained a licence from the prescribed 
authority and subject to such conditions as 
may be laid down by the State Government. 
Numerous complaints have been received 
from time to lime about the malpractices 
prevalent in the booking and forwarding trade, 
and a substantive provision for licensing of 
such agencies was, therefore, considered 
essential for bringing about improvement in 
this trade. 

Another important provision introduced in 
the Bill relates to compulsory insurance of 
motor vehicles against damage to property of 
third-party, including public property, of a 
value not exceeding Rs. 2,000. At present 
compulsory insurance covers personal injury 
and death only. The imposition of penalty for 
wilful misrepresentation of facts by a vehicle 
owner to the insurer, and for vexatious attempt 
by the insurer to repudiate his liability, has 
also been provided in the Bill now before the 
House. 

The. appointment of State Transport Ap-
pellate Tribunals constituted by full-time 
judicial officers, not below the rank of a 
District Judge, has been introduced in the Bill 
to hear appeals/revisions against the orders of 
the State/Regional Transport Authorities. 

Another important feature of the Bill is to 
provide for stricter control over drivers. The 
provisions added include   .    .    . 

SHRI C. M. POONACHA : Reference to 
the Joint Select Committee means that we first 
accept the principle underlying the Bill and 
refer it for consideration. So in my humble 
opinion, a certain amount of explanation while 
introducing the Bill is called for. I do not think 
I am transgressing any rules in that behalf. 

 
THE VICE-CHAIRMAN (SHRI M. P. 

BHARGAVA) :  Have you finished ? 

SHRI C. M. POONACHA : No, Sir. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Then please continue. 

SHRI C. M. POONACHA : The provisions 
added include prescription of minimum 
qualifications for drivers of transport vehicles, 
production of medical certificate by drivers of 
transport vehicles when they come up for 
renewal of their driving licences, etc. 

With improvement in our roads the speed 
limits of vehicles have also been increased. 
The existing provisions relating to compen-
sation payable to victims of road accidents 
have been liberalised. 

The Bill empowers the State Govern- v ments 
to make rules in respect of matters such as the 
minimum qualifications which a person should 
have in order to be entitled to obtain licence to 
drive a transport vehicle, the fees which are 
required to be paid for making or cancelling any 
endorsements in respect of any agreement of 
hire-purchase, or any hypothecation on a 
certificate of registration, transaction of business 
at a meeting of State Transport Authority or a 
Regional Transport Authority in the absence of 
the Chairman or any other member, the fees on 
payment of which appeals may be preferred 
against the awards of the Motor Vehicles 
Accident Claims Tribunal, etc. So far as the Cen-
tral Government is concerned, the Bill empowers 
the Central Government to m rules with regard to 
the following matters, namely : additional 
conditions under which permit may be granted to 
a tourist vehicle; the fees on payment of which 
an appeal 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : What is the point of order ? 
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against any decision, direction or order of the 
Inter-State Transport Commission may be 
preferred; and fees in respect of any matter 
involving the rendering of any service by the 
officers or authorities under the Act or any 
rule made thereunder in respect of which the 
Central Government is empowered to make 
rules. 

The Bill further empowers the Central 
Government to exercise the powers conferred 
on the State Government by Chapter 4A of the 
principal Act in respect of a corporation or a 
company owned or controlled by the Central 
Government, or by the Central Government 
and one or more State Governments in 
relation to an inter-State route or area. The 
effect of this provision is that the Central 
Government will have the power to make 
rules under the provisions of the principal Act 
in relation to such corporations. 

I have detailed above some of the important 
provisions included in the Bill under 
consideration. Since this is an important 
legislative measure affecting an important 
mode of transport, namely the road transport, I 
commend its consideration by a Joint Select 
Committee of both Houses, so that we could 
have the benefit of the advice of hon. 
Members on this Bill. 

The question was proposed. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : The time allotted, for this Bill 
is one and a half hours. I have got several 
names before me who want to participate in 
the discussion. May I therefore request that 
the Members limit their remarks to ten 
minutes each ? Mr. Sundaram. 

SHRI K. SUNDARAM (Madras) : Sir, I 
welcome this Bill though it is a belated one. I 
particularly welcome the provisions made for 
liberalising the restrictions on inter-State 
movements of motor vehicles, for the removal 
of procedural difficulties, for the revision of 
speed limits and for the amission of obsolete 
provisions. As the hon. Minister has stated, 
due to the increase of motor vehicle traffic in 
our country it is high time that these rules are 
amended. The provisions made for (he hire 
and drive of taxi cars will go a long way 
towards encouraging the tourist traffic 

in our country. In almost every other country 
this is prevailing and unfortunately so far this 
provision has not been made all there years in 
our country. 

It is proposed to fix minimum qualifications 
for transport drivers in future. But no siandard 
has been laid down. This has to be fixed by 
the State. Unfortunately the standards vary 
from State to State and as a result in a number 
of States the standard fixed is so low that it is 
not conducive to good discipline on the road, 
especially in the case of heavy vehicles. 

Another point that I welcome is the fixing 
of qualifications for the drivers. When they 
come for the renewal they are supposed to 
produce a medical certificate. I would rather 
suggest that instead of a health certificate, a 
certificate to show their fitness or the 
correctness of their eyesight is more important 
than a health certificate. That is for the 
professional driver. 

In section 112 the punishment for a person 
who drives without a licence has been raised 
to Rs. 100 in the case of the first offence and 
Rs. 300 for repeated offences. I think this is 
too low in view of the devaluation of the 
rupee and this Rs. 100 must be increased to at 
least Rs. 200. 

In section 62 of the Act it is stipulated that a 
security deposit is to be made by an applicant 
who applies for permission to ply public 
carriers on a route. This is the one section, Sir, 
where corruption has been most rampant and 
most popular in almost every city. I do not see 
why they introduced this condition that the 
application must come with a deposit. That 
only goes to increase the cost of the 
application to the extent of the interest that the 
deposit bears until the application is disposed 
of. I would suggest that in place of that, the 
route permit may be auctioned. This will bring 
in quite a substantial revenue to the exchequer 
and at the same time it will remove all 
possible chances for any corruption. 

In another section provision has been made 
that the insurance company must deposit Rs. 
30,000 on every policy issued on a transport 
vehicle. I think this is only another way of the 
Government collecting money for their use 
and it will be very 
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[Shri K. Sundaram.] hard on the insurance 
companies. It will be only directing the 
insurance companies' funds to the 
Government. I think that should be reduced to 
a minimum. If the insurance company has 
issued hundred policies there must be 
minimum amount deposited with that 
particular State Government, instead of saying 
that it should be deposited on every policy 
issued. 

I congratulate the Government for bringing 
out the amendment with regard to the speed 
limits. All the limits already fixed have been 
most unrealistic. At least now they have 
realised that the slower speeds will only 
increase the congestion in the cities and so 
they have raised the speed limit. I welcome the 
provision increasing the fine for exceeding 
this speed limit. That is a Very welcome 
feature. At the same time the fine for 
overloading also has been increased and that is 
another feature which I welcome. 

With regard to the issue of tickets for 
passengers to be carried by public transport 
vehicles, there is some provision. But 
unfortunately there is no check whatsoever on 
the tickets issued by private transport 
agencies. There have been a number of 
instances where the private owners issue 
tickets and many a time these tickets are 
collected back and they are not accounted for. 
I wish the Motor Vehicles (Amendment) Bill, 
makes some provision for checking the tickets 
issued by private transport agencies also. 

Any amount of legislation can be made 
here. But what is the use if it is not im-
plemented properly by every State ? The other 
day I was travelling from Bombay to Surat, a 
distance of 200 miles on a national highway, 
and I counted as many as 23 lorries stranded 
on the way due to break-down of one kind or 
the other. And all those transport vehicles 
carried fitness certificates. One can see even in 
the city of Delhi taxis going with their gates 
open while the vehicle is in motion, without 
being opened by the passenger, the glasses are 
down permanently even in this monsoon 
season. And I have travelled in taxis where the 
vehicle had no horn, it had no rear mirror and 
the brakes were absolutely unreliable. Even 
those vehicles carried fitness certificates from 
year to year. 

Nothing has been done to check them in this 
particular State. I can say that our Madras 
taxis are far superior those we see in the city 
of Delhi. 

SEVERAL HON. MEMBERS: Question. 

SHRI M. M. DHARIA (Maharashtra) : 
What is the taxi man to do when no soon after 
a new Ambassador car is taken, except the 
horn every other part starts giving noise ? 

SHRI K. SUNDARAM : Ambassador cars 
are supplied throughout the country and I 
should say that in Madras they get more spare 
parts probably. The entire system of getting 
this fitness certificate is • farce. You can see a 
number of transport buses even after plying 
for a short distance having breakdowns. This 
happens even within a short time after the 
fitness certificate has been issued. And this is 
another region where corruption is rampant. 
This must be put an end to and this can be 
done not by mere legislation but by the State 
Governments taking effective, corrective steps 
immediately. 

I am sorry to mention that in this amending 
Bill there is no provision for some other 
situations. For instance, there are cases where 
a very heavy vehicle fully loaded, breaks down 
in the middle of a road. This is a common 
thing. And the police authorities or the 
transport authorities cannot do anything with it 
because it is so costly to remove the load in 
that vehicle, and without being unloaded it 
cannot be moved. And so it stands on the road 
for weeks together and nothing can be done. 
There is no provision in the Motor Vehicles 
Act to deal with such a thing 3 P.M. effectively. 
There is one more point. All the manufacturers 
in this country are manufacturing cars with 
their steering or control on the right hand side 
but unfortunately the only manufacturer of 
jeeps is still manufacturing jeeps with the 
control on the left hand side. They are 
manufacturing some thousands of jeeps every 
year and as the years go by so many thousands 
of left hand driven jeeps will be put on the 
road and it will only go to increase the number 
of accidents on the road.    I do not see 
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why the Government should not have some 
regulation to have all the cars manufactured of 
the same type; whether left hand or right hand, 
it does not matter. 

In addition to that, at this stage of indus-
trialisation of the country it is possible that an 
individual is able to make a car with imported 
components and indigenous parts made by 
himself. There have been no standards fixed 
yet for the fitness of such cars to be put on the 
road. Now this is the right time for the 
Government to fix standards of such cars so 
that even those people who are engaged in 
small scale industries will be enabled to 
manufacture their own types of cars, at least a 
few if not in thousands, and put them on the 
road. The difficulty now is that the transport 
authorities or the Transport Commissioners 
have not got the standards for such cars and 
they have no means of testing such vehicles so 
that they can issue fitness certificates to enable 
such vehicles to be put on the road- I hope the 
Minister will consider this view-point and 
further amend the Act before this Bill is 
enacted. 

SHRI ARJUN ARORA (Uttar Pradesh): 
Mr. Vice-Chairman, Sir, I rise to support 
the motion to refer the Bill to 
a Select Committee but I must say that 
road transport in the country is very badly 
neglected, and we are still living in the 
bullock cart age. There are, for example, 
in the country ten million animal-drawn 
vehicles and less than 0.3 million auto 
mobiles, trucks, buses and cars. In this 
vast country...............  

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : And what about hand-driven 
rickshaws. 

SHRI ARJUN ARORA : Well, the hand-
driven and foot-driven vehicles are increasing. 
Such is the lot of men that the rickshaws 
pulled by men are replacing the animal-drawn 
ekkahs and tongas all over the country. But at 
the moment we are concerned not with men 
but with automobiles, motor vehicles, which 
will be covered by this Bill. 

The recognition that an efficient road 
transport system is necessary for the pros-
perity of this country has been fairly wide-
spread  and  old.     Still our roads are neg- 

lected. We still have a majority of our roads 
which are unmetalled and unfit for use by any 
automobile and they are the roads which serve 
the rural areas where the real India lives. The 
necessity for nationalisation of road transport 
was felt even before our independence and 
even during war time a decision was taken to 
nationalise road transport in order that the road 
transport system in the country may be 
expanded. Some States have implemented that 
decision energetically; others have been 
lethargic and indifferent. They are too much 
influenced by the monopolistic operators of 
buses and. trucks. I must say, in the matter of 
nationalisation of road transport the Gov-
ernment of U.P. has done fairly well so far as 
passenger traffic is concerned but even in U.P. 
we find that goods transport is still handled by 
private truck operators of very little education 
and much less integrity. They are not so 
efficient in their work but they are efficient 
enough to corrupt the enforcement system, the 
police and everyone concerned and they 
indulge in overloading to a degree unknown 
anywhere in the world. That is how they make 
money. This is not something for which I can 
either congratulate the so-called efficient truck 
operators or the Government of any State. It is 
the duty of the State not only to nationalise 
passenger transport but also to provide 
efficient goods carrier system in order that the 
produce of the rural areas can be safely 
transported to the urban areas and the 
manufactured goods can easily reach the rural 
areas. At the moment because of lack of roads, 
because of lack of an efficient road transport 
system, where the roads exist, the goods 
which should be available to the cultivator are 
not available to him. That is why there is a 
disincentive for the cultivator to produce more 
or to sell and market whatever he produces. 
Mr. Vice-Chairman, in this road transport 
business there has been a spurt in the growth 
of monopolistic ownership. No less a 
Swatantra Party leader than Mr. Masani has 
recognised this but that was of course before 
the Swatantra Party was born. It was in March 
1959 that the Masani Committee on Road 
Transport Reorganisation noticed this. They 
have referred to the monopolistic nature of 
ownership in the road transport    system. 
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'['hey said there were 75 operators owning 
more than 50 vehicles each and the Masani 
Committee was also fair enough to observe 
that it was this monopolistic nature of 
ownership which was responsible for the bad 
state of the workers in the road transport 
industry. The workers in the road transport 
industry are among the most exploited 
workers. Only a few years back the 
Government of India took steps to regulate 
their working conditions but that Act is not 
fully implemented in all the States and the 
result is . . . 

SHRI S. S. MARISWAMY (Madras): 
Why? 

SHRI ARJUN ARORA : Why, I will tell 
you a little later. 

SHRI S. S. MARISWAMY : I will tell you; 
it is because most of them are Congressmen. 

SHRI ARJUN  ARORA :     Not all  of I 
them are Congressmen; some are still in the 
Swatantra Party. I hope they will leave it. 

SHRI S. S. MARISWAMY : Tn my State 
all of them are in Congress. 

SHRI AMD ALI (Maharashtra) : The 
workers also are all Congressmen and if we 
do them a favour it would be encouraging a 
larger number of persons. 

SHRI ARJUN ARORA : Sir, a good 
Congressman would like to favour the 
transport workers rather than the transport 
operators, because even from a selfish point of 
view in this year of election one must concede 
that the workers have more votes than the 
operators. So, even if the operators are 
Congressmen, the duty of a good 
Congressman, whether in the Ministry or 
otherwise, is to protect and work for the 
welfare of the transport workers. 

SHRI S. S. MARISWAMY : But un-
fortunately it i9 hot so. 

SHRI ARJUN ARORA : There are, it 
appears, more unenlightened men than Mr. 
Mariswamy and I imagine. In this country 
road transport is not growing. It is due to the 
fact that the automobile industry has  let down  
the country.    When some 

of the foreign manufacturers, who were 
engaged in assembling automobiles in this 
country, like Ford and the very powerful 
General Motors, were driven away from this 
country and the Indian automobile industry 
was born, the understanding was that within 
five years or so the industry would become 
cent per cent self-sufficient self-rcliant. The 
barons of the automobile industry, who have 
proved to be the enemies of the country, did 
not make the automobile industry self-reliant 
and we are today very much dependent upon 
imported components and imported raw 
materials. The result is that not only soon after 
devaluation even the Government conceded a 
price rise to the barons of the automobile 
industry. The more serious result is that the 
production of buses, cars and trucks in the 
country is deplorably small. It does not 
increase. Every time a Minister of Industry 
decides to take this mutter up, these 
automobile magnates, who sell the costliest 
cars in the world, say : Give us more import 
licences. I wonder why are these people not 
reminded of the assurance that they gave when 
they were given the licences. Each one of 
them gave a time-schedule for replacing the 
import content of the automobile and each one 
of them has failed to carry out his obligation. 
If there was any case for taking over any 
industry, it is the automobile industry. It is the 
first one which should have been taken over 
simply because the industry which was 
expected and which promised to produce a 
hundred per cent Swadeshi automobile has let 
the country down. Every time it comes for-
ward with a request, on the one hand, for more 
import licences and, on the other hand, for a 
further increase in prices. The result is that in 
this country we are paying the highest price 
for the worst cars available. 

Then, in order that the road transport 
industry may prosper, it is necessary that 
small operators should be afforded credit 
facilities. At the moment scheduled banks do 
not give these small operators any credit 
facilities. The result is that all over the country 
thugs and robbers have formed finance 
companies. They fleece the people with small 
savings by promising them a high rate of 
interest and they fleece the small  truck 
operators by advancing them 
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money at very high rates. Recently it was 
disclosed that a former Cabinet Secretary of 
the Government of India and the Chairman of 
the Hindustan Aeronautics Limited, Mr. S. S. 
Khera, was also a victim of these thugs who 
finance the truck operators and transport 
operators. Mr. Khera has, according to a press 
report, been robbed of Rs. 54,000/-. I have re-
ceived a number of letters from people in 
various parts of the country complaining 
against these finance companies who take 
deposits and advance the money to truck 
operators. If scheduled banks in the country or 
some Government agency was there to 
advance credit to truck and bus operators, 
even the private sector will grow. In the road 
transport industry, as has been said by a 
number of Committees, there is scope for the 
enlargement of both the sectors. So, while it is 
necessary that certain vital routes should be 
nationalised not only in respect of passenger 
transport but also good transport, there are 
avenues for enlarging the private sector, which 
must not grow as a monopoly. The small ope-
rators should be able to grow and have credit 
facilities. 

THE VICE-CHAIRMAN  (SHRI M. P. 
BHARGAVA) :    Mr. Arora, it is time. 

SHRI ARJUN ARORA :    All right.    I 
have a lot to say.  but I must sit down. 

SHRI M. N. GOVINDAN NAJR (Kerala) : 
Mr. Vice-Chairman, the hon. Minister, while 
moving this Bill, said that he was accepting the 
recommendations of so many Transport 
Committees which had submitted their reports 
from time to time and that he was trying to make 
this Bill a model one. Till we get another 
opportu-, nity to discuss in detail the various 
provisions of the Bill, after it returns from the 
Select Committee, I do not wish to go into the 
details. Here I would draw the attention of the 
House to certain facts which are very much 
linked up with the progress of the transport 
industry. As everyone knows, the road transport 
industry is linked with roads and as far as our 
State is concerned, we are lagging very much 
behind. Now, I want to draw the attention of the 
hon. Minister to the National Highways which 
happen to be the responsibility of the Centre.   
Since it is a 

Concurrent subject and there is a lot to be said 
about roads in the States' sector, I do not want 
to go into that, but I want to draw his attention 
to the National Highways. What is the present 
position? I know the National Highway in our 
State. It was started long ago and we were 
told that it was a very important National 
Highway which would link Bombay with 
Cape Comorin. But up to this day the roads 
have not been completed. I think it was started 
during the Second Five Year Plan or the First 
Five Year.Plan. I do not exactly remember it. 

During all these years they were not able to 
complete this highway, and the main trouble 
is with regard to the bridges. Lots of money, 
crores of rupees, have already been invested 
on this road though it is not completed. If 
these bridges were made and transport made 
possible through this road, it would have got 
the Government a lot of money. The 
investment would have been a profitable 
investment. Because you cannot build a few 
bridges, because you are very slow in the 
matter of getting the work done, the money 
invested gives you no return. With regard to 
the maintenance that is another sad story and I 
do not want to go into that. 

Then I recently happened to visit Madhya 
Pradesh, I had to go to Bastar. There was no 
rail connection to that area. We had to go from 
Raipur to Bastar by bus. I found a peculiar 
type of bridges there. The road is almost all 
right but all the bridges were temporary 
bridges. During flood season the road is not 
useable. Another factor which came to my 
notice was that for 99 years or so the route had 
been sold to some private owners so much so 
that even if the Government wants to develop 
the transport industry along that route it seems 
that the Government is helpless. Recently, the 
managers of the Dandakaranya Project wanted 
to run a few buses for the benefit of that 
project. After all it was a Government-
sponsored project, and they did not know that 
tho whole rights had been sold to some private 
owners. They tried to run a few buses. 
Immediately the matter was taken up before 
the Court and the verdict came against the 
Dandakaranya Project people. The state of the 
transport that is run there 
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[Shri M. N. Govindan Nair.] 
is very outmoded. It gives no comfort. The 
buses are all rotten. In spite of that nothing 
can be done in the matter because the State 
Government has already sold its rights. I want 
to see whether the Centre can intervene in the 
matter and see that things are set right. 

Another thing also is happening there. 
There is some Transport Corporation con-
trolled by a few people. Whenever there is a 
change of Ministry, the Chief Minister will 
come with a statement saying that he is going 
to do something about this. (Interruption) I am 
speaking about Madhya Pradesh. Then what 
happens ? They will go and see the Chief 
Minister and represent their case in the proper 
way—"in the proper way" is to be 
underlined—and the whole thing is hushed up 
so much so it has become a joke in Madhya 
Pradesh that whenever a Minister makes such 
a statement, the ordinary people say: yes, this 
time the statement is a deal for so many lakhs 
of rupees. I travelled there in the bus. I was 
just an ordinary passenger. These are the talks 
which I heard in the bus. 

AN HON. MEMBER: You follow Hindi? 

SHRI M. N. GOVINDAN NAIR: I follow 
Hindi a little bit. So it has become so 
notorious. That is why I say that the Ministry 
should see that something is done to release 
this route from the hands of the monopolists 
who are controlling it today. 

Another aspect of this road transport industry 
is the automobile industry. On one aspect my 
hon. friend, Shri Arjun Arora, made his remarks 
that they failed to produce all the indigenous 
parts necessary for the automobile industry 
here. But my complaint is not that. The huge 
profits these people are making are also telling 
upon this industry in a very big way. I cannot 
understand why a small car like the 
Ambassador should cost so much. But for the 
import duties and other taxes cars of a better 
quality made in other countries would be 
available at a very much cheaper price. But 
here the Government have given protection to 
some people for running this industry and 
because of that protection 

even others who want to be in this industry 
cannot come into the picture, and this 
monopoly nature of the protection is utilised 
by them to make the maximum profit which in 
its turn makes transport costlier. Here again, 1 
do not know why, the question of the small car 
has become a very notorious affair. Every time 
for the last so many years at least I do not 
know why they are behaving like this. 
Everybody knows that some foreign 
collaborators are prepared to produce small 
cars at a comparatively very small price, but 
they will never encourage it. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Mr. Nair, this does not come 
under the purview  of this Bill. 

SHRI M. N. GOVIDAN NAIR : Transport 
industry is very much linked with roads on the 
one side and the automobile industry on the 
other. Why do we want this Bill ? Because we 
want a better run road transport industry here. 
With regard to the main provisions we will get 
another opportunity. So sidelines have to be 
brought in. I do not know, but even the present 
Ministry in which Mr. Poonacha is also 
included has come to the conclusion that the 
public sector should not produce the small car. 
And from his own State a demand has come 
that they should be given permission to 
produce it. And still, even when his own State 
wants to do something good, I do not 
understand why he cannot assert his good 
offices to persuade his Cabinet Minister or the 
Cabinet Ministers to give permission to start 
that industry. 

So. if you want a better run road transport 
industry, I think some better attention has to 
be paid to the development of the automobile 
industry which will make road transport 
cheaper. 

SHRI T. V. ANANDAN (Madras) : Sir, this 
Motor Vehicles Act, 1939 has undergone so 
many changes since 1956. There were some 
Committees in 1959 and 1962. Yet some of its 
clauses have been invalidated by the State 
High Courts making it compulsory on the part 
of the Government to introduce this amending 
Bill before us. As far as the reasons for 
introducing this Bill are concerned, they are 
very clearly stated—control over drivers. 
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years for transport vehicles'. If 20 years can 
be specified for transport vehicles, will it not 
be right to suggest that it should be at least 20 
for a man to obtain a licence from the 
Government for driving these cars, to see that 
he is responsible? 

Coming to review and renewal of licences, 
medical examination is also necessary. But I 
may mention here that vision is of paramount 
importance for these drivers. We find in many 
States that old people with thick glasses onto 
their eyes drive passenger carrying vehicles. It 
is very dangerous. As far as railways are 
concerned, we do not come across such cases. 
It hat got a specific rule and there are no 
people with thick glasses. The vision test is 
very strict there. Yet there are so many acci-
dents. Here the driver has to come across so 
many people on the road. We must prescribe a 
very stringent vision test for the drivers of 
these vehicles. 

It is good that you are going to eliminate the 
difficulties in respect of inter-State traffic. 
Inter-State road transport is in competition 
today with railway transport. At terminal 
stations, goods terminals or tourist terminals, 
there should be well-built stations for the 
passengers to alight and to deposit their 
baggages there and also to take rest for some 
time; provision for a canteen or a restaurant 
should be there. All these are necessary in this 
developing stage of our country. I would like 
to suggest that provision. Also during peak 
hours in the cities and in the towns overtaking 
should be restricted. No driver of any vehicle 
should overtake. There are all rules and 
regulations prevailing in the advanced 
countries. Why should we not also follow them 
here 7 During peat hour traffic overtaking 
should be brohi-bited. 

And about the carrying capacity, we now 
find that rules are there, only a limited number 
of passengers alone should be carried. Yet, they 
are not very strictly followed by the State 
Governments and by the district authorities. 
We always find overloading in passenger 
buses. Thai should be restricted. On long-
distance buses it is prevailing. The owner may 
be a private individual or the State Govern-
ment.   The conductor and the driver both 

liberalisation of the existing provisions relating 
to compensation payable to victims of road 
accidents, liberalisation of inter-State 
movement, etc. I may here point out that the 
first and the fundamental point is about the 
control over drivers. In clause 2 it is stated 
about licensing the drivers. But it is not very 
clearly defined under which circumstances the 
licensing authorities should withhold the 
licence to the driver. I am of opinion that today 
in the country there are the so-called training 
schools and if a man is prepared to pay Ra. 
200, a certificate is given to him by them that 
he has undergone training in that school for 
about a fortnight and that he is able to handle a 
motor car. I think the licensing authority can 
never refuse a licence if this sort of man goes 
before him for a licence. The licensing 
authority cannot deprive him, whoever he may 
be, of a licence, unless it is very clearly 
defined that in such and such schools and for 
such and such periods a man should have been 
given training for six months or nine months 
or something like that. Unless that stipulation 
is not there .... 

SHRI C. M. POONACHA.: I may inform 
the hon. Member that provision is made in the 
Bill that every training school will be 
registered hereafter. And the particular type of 
instruction that will be given there is also 
going to be regulated. A regulatory provision 
has been made for that also. 

SHRI T. V. ANANDAN : My point is that 
the duration of the training is not specifically 
mentioned here. Why I am saying that is this. I 
wanted to be trained as a driver. I asked a 
friend of mine here in Delhi. He said, if you 
pay Rs. 150, m about a fortnight you will be 
given a certificate by such and 6uch school. 
That Is why I mention that here. 

Another point that I wish to make is 
regarding the age of 18. How can a young lad 
of 18, even though he has been given full 
training, control a car ? In respect of franchise, 
we have put the age at 21. One should be 
above 21 years of age, otherwise, he will not 
be able to understand what is right or wrong. 
Therefore, unless he is 21 years of age he 
cannot vote. Here in this place you have also 
said, '20 
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convive and they do carry very many pas-
sengers. And if any police authority comes, 
something is pocketed by him and he goes 
away. I say that these things do happen even 
though the rules are there. I suggest that 
overcrowding in passenger buses should be 
prohibited. 

To eliminate accidents, in foreign countries 
they have an adjustable belt for the driver and 
also one for the front seatcr. It has got two 
adjustable belts. If sudden break is applied by 
the driver, the front seater goes and bumps 
against the windscreen. To prevent this, in 
foreign countries they have introduced 
adjustable belts. That can also be made use of 
here in our country. 

Coming to the automobile industry, I think 
it has not yet been classified, whether they are 
skilled or semi-skilled. That should be done 
because the automobile industry is improving 
in our country. As the records would show, in 
1947 there were only one hundred thousand 
vehicles. Today the number is about ten 
hundred thousand plying in our country. Such 
being the case—it is going to be improved 
during the Fourth Year Plan and also we are 
improving the National Highways in the 
country—the automobile industry should be 
brought under stricter control. On the roadside 
there are so many private individuals having 
some sort of repair workshops where they do 
exploit highly skilled workmen. They do not 
pay them minimum wage, but they become 
wealthy. That should be prohibited. There is 
the Factories Act. But the Factories Act says 
that unless it is an establishment having 20 
workmen it cannot be declared to be a factory. 
Here a new provision should be made so that 
wherever private bodies employ even four or 
five persons, their workshops should be 
brought under some regulation, so that the 
condition of the working class may improve. 
Now, no gratuity is paid; even when a 
workman dies, no assistance is given by the 
owner, but the workman is exploited. 

Therefore, some sort of rule should be 
framed for these people. 

There is another point which I want to 
make. I find people with just bone, and skin 
driving buses and goods vehicles. Is there no 
limitation on age for this class of people? 
When we have got 60 or 58 as the 
superannuation age, is there no superannuation 
for these drivers of bus transport, good transfer 
and car driver? Similarly, whoever may be the 
owner, there should be provision for retirement 
benefits to the driver. These things also may 
go before the Joint Committee for 
consideration. However, on the whole this 
Amendment Bill is very good but there is 
scope for further revision and introduction of 
some more rules and regulations for the 
safeguards of the transport industry.   Thank 
you. Sir. 
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SHRI C. M. POONACHA: Madam Deputy 

Chairman, the discussions that have taken 
place on my motion have been very useful, 
useful in the sense that we have had the 
benefit of detailed examination of most of the 
provisions, and then valuable suggestions have 
been made by hon. Members. I must say also 
at the same time that quite a large amount of 
the arguments were somewhat not directly 
related to the Bill as such. Quite a good deal of 
the arguments that were advanced was in a 
way remotely connected with the Bill which 
we have before us under consideration. 
However, I must say that even while 
expressing their views on these matters which 
had not a direct bearing on the Bill, the 
suggestions offered had been quite useful, and 
I am sure the -Select Committee would be 
greatly benefited by the valuable suggestions 
made by hon. Members, and all these points 
will be taken into consideration at the time 
when the Select Committee goes into derailed 
examination of the Bill that is before 

[   ] Hindi transliteration. 

the hon. House. However, I would like to 
briefly refer to one or two points that were 
mentioned in the course of the discussion. 

Mr. Sundaram, to start with, did suggest that 
the Bill as such was acceptable to him. He 
welcomed the Bill and he had one or two 
points to mention specially for the 
consideration of the House. One was that in 
the matter of prescribing qualifications for the 
drivers and in prescribing various other things 
there should be special safeguards so that in 
the different States there may not be a different 
set of rules and other things coming into play 
thereby defeating the very purpose of the Bill 
that we are now considering. May I mention 
for the information of the House that we have 
in view to frame model rules under the Act, 
and we will circulate the rules to the State 
Governments so that their rules will conform 
as far as possible to the model set of rules that 
we frame subject to such very essential 
variations as would be necessary to meet 
certain special conditions obtaining in the 
various State areas. As such I can give the 
assurance that the set of rules that would be 
issued when the Bill becomes an Act would be 
as far as possible of a uniform pattern all over 
the States with the result that the various 
anomalies and discrepancies and difficulties 
we experience at the moment would not be 
there to a large extent. 

Another one is about the insurance 
companies. My hon. friend, Mr. Sundaram, 
was making out a point that the insurance 
companies hereafter will have to pay a deposit 
of Rs. 30,000 for every policy that they would 
be taking up for insurance. It is not so. The 
suggestion is that the insurance companies 
hereafter will be required to deposit Rs. 
30,000 as a lump sum security deposit so that 
they can transact business, and the limit of 
business is left to them. It is only to entitle 
them hereafter to take up the business of insur-
ing motor vehicles and covering third party 
risks, Government property damages and third 
party property damages, thereby covering all 
the risks and therefore it is now required that 
the insurance companies should make a 
deposit of Rs. 30,000. It is never intended that 
such money would 
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[Shri C. M. Poonacha.] so to build up a sort 
of financial resource for the Government in 
power.   This is a far-fetched idea.    I would 
like to correct 
the  opinion of the  hon.  Member in  this 
regard. 

Coming to the other point, that is mainly 
relating to nationalisation, nationalisation 
programme of road transport is an accepted 
programme by the Central Government as 
well as all the State Governments. Mostly it 
concerns the State Governments because the 
Central Government as such have not an area 
where they could profitably launch a scheme 
of nationalisation on a large scale. The State 
Governments also have their own limitations. 
The limitations are regarding resources 
position. Nationalisation means laying oat 
heavy outlays of money, and according to the 
Planning Commission's own estimates the 
idea that prevailed with the Planning Com-
mission at the time of framing the Plan 
programmes was that at the end of the Third 
Plan period nationalisation would be up to 
about 33 per cent of the total road transport 
system obtaining in the country and during the 
Fourth Plan period probably this target would 
be about 40 per cent. It is only up to that that 
we could think of nationalisation because 
there is the limitation of finding the necessary 
funds for nationalisation. As to which sector 
has been nationalised, which route has been 
nationalised, whether there has been a bias or 
a preference or any type of prejudice in these 
matters, they are all matters of detail which I 
do not think I need explain here. My hon. 
friend. Shri Raj-narain, was referring to a case 
where a beautiful highway, the entire route, 
was under a private passenger service, while 
Mr. Jagat Narain was telling that the best 
routes were taken away by the Government 
sector for nationalised transport operation and 
that the most useless routes were left to the 
private operators. 

Well, opinions may differ on these matters. 
But I am not going into these things because 
these are matters of minor detail and the Bill 
that we have before us does not specifically 
have any relevance to those various things. 
What we try to do here is, the entire transport 
system, that is the Motor Vehicles Act, needs 
certain changes. From time to time we have 
been coming 

i across certain difficulties. We have also 
been advised by the various Expert Com-
mittees. Reference was made to the Masani 
Committee; reference has also been made by 
me to the Motor Vehicles Insurance 
Committee that was constituted, and those 
recommendations have been now carefully 
gone into and they have been incorporated in 
the Bill. The attempt is to give effect to the 
various recommendations which we have 
received. 

May 1 just refer to one point. It relates to 
the total number of vehicles about which Shri 
Arjun Arora was referring. He said that the 
automobile industry has lagged behind in this 
country. I am not going into a discussion on 
that point. But what I would like to suggest is 
that the Motor Vehicles Act was formulated 
in 1939 and was subsequently amended in 
1956. It is now ten years and during this 
period we have come across a number of 
difficulties, arising not only out of the various 
administrative procedures but also in the set-
up of changed pattern. Our road system has 
vastly undergone a change. We now have a 
network of road system all over the country. 
Then the number of vehicles has also 
increased to a large extent. If I may quote the 
figure, in 1955-56, that is before ten years, the 
total number of vehicles in the country was 
about 4,25,000. And today it is 10 lakhs, 10 
lakhs of vehicles of all varieties. The number 
has increased by more than 100 per cent, with 
the result there are various difficulties which 
will have to be overcome so that this 
increased volume of vehicles that are 
operating is suitably controlled with regard to 
the technical side, the drivers and as regards 
the licensing and the issue of permits. The 
inter-State road problems are attempted to be 
resolved and brought on a uniform and 
common pattern, and that is what has been 
suggested. For example, reference was made 
to the difficulties in regard to inter-State 
transport. We are taking up this matter. The 
inter-State road transport is now going to be 
brought on a uniform pattern. We have 
already had a very successful discussion with 
the States of the Southern region. We would 
like to take it up region-wise. The Southern 
region State representatives met Government 
n presentatives    here.   We   have   discussed. 
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we have evolved a pattern whereby the inter-
State permit system is going to be regulated on 
a more rational basis so that there need not be 
an endorsement or it will not be necessary for 
people to run about and have it countersigned 
in another State.   That will be streamlined. 

Then, referent was made that there should 
be a uniform pattern of motor vehicles tax. It 
is certainly desirable and it is for this purpose 
that a Committee is just now going into the 
whole thing, the Keskar Committee, and they 
have almost completed their studies. They are 
now on the point of drawing up their final re-
port. Very soon we hope to have the benefit of 
their report. Octroi, tolls and a variety of other 
levies and over and above the motor vehicles 
taxes, all these things are so varied, they differ 
so much, in all the States, with the result that 
to some extent, there is confusion. We would 
like to have these rationalised on a uniform 
basis and reform the structure so that it would 
not be a harassment or a vexatious thing so far 
as the operators and the general public are 
concerned. We are going into this matter and 
we hope that with the passing of the Bill and 
the submission of the Keskar Committee's Re-
port, it would be possible for us to evolve a 
uniform pattern on taxation as far as possible 
in this country. 

There have been very many points men-
tioned. I would only leave them for the Joint 
Select Committee to be taken up and to see to 
what extent we would be able to effect 
improvement on the Bill that we have now 
before us. 

1 would very respectfully submit that ibis 
Bill may .... 

 
SHRI C. M. POONACHA: Madam, about 

the amendment, I came to know that such 
amendment was tabled by my hon. friend only 
after he began his speech. I had no notice of it. 
Besides, after hearing the explanation as it 
came from him, I am afraid it would not be 
possible for me to accept it. 

With these words, I commend the motion 
for the acceptance of the House. 

THE DEPUTY CHAIRMAN: The question     
is: 

"That the Bill further to amend the Motor 
Vehicles Act, 1939, be referred to a Joint 
Committee of the Houses consisting of 45 
Members; 15 Members from this House, 
namely, 

1. Shri N. Sanjiva Reddy 
2. Shri Abdul Shakoor 
3. Dr. B. N. Antani 
4. Shri M. V. Bhadram 
5. Shri  M.  P.  Bhargava 
6. Shri T. M. Dasgupta 
7. Shri Mahabir Dass 
8. S"hri M.  M. Dharia 
9. Shrimati  Lalitha   (Rajagopalan) 

 

10. Shri M. Govinda Reddy 
11. Shri Ram Sahai 
12. Shrimati Sarla Bhadauria 
13. Shri C. L. Varma 
14. Shri Niranjan Varma,  and 
15. Shri C. M. Poonacha, the mover and 

30 members from the Lok Sabha; 

that in order to constitute a meeling of 
the Joint Committee the quorum shall be 
one-third of the total number of members of 
the Joint Committee; 

that in other respects, the Rules of 
Procedure of this House relating to Select 
Committees shall apply with such 
variations and modifications as the 
Chairman may make; 

that the Committee shall make a report to 
this House by the last day of the first week 
of the next session; and' 

that this House recommends to the Lok 
Sabha that the Lok Sabha do join in the said 
Joint Committee and communicate to this 
House the names of members to be 
appointed by the Lok Sabha to the Joint 
Committee." 

The motion was adopted. 


